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kkpearnestly and forcefully through this
House to the hon. Prime Minister and the
Government of India that Haryana has been
starving of canal water for the last fifteen
years. The SYL Canal has not yet been
completed. More than five hundred crores
of rupees have been spent on the canal. It is
already being damaged because there is no
water running in the canal which is of
bricklime. Sir, Haryana being a very small
State doesn't have the political clout that
Punjab has. Haryana is one State in the
country that hasn't had Capital of its own in
the last 30 years. It did not have its High
Court, Madam. How can it be a full-
fledged State with non-existence of its own
Capital? The absence of Capital has
deprived the people of Haryana of progress
in culture, education and science and
technology. There is no national-level
institute located in the territory of Haryana.
There is no big city and growth centre
where culture, science and technology and
education can flourish and spread to remote
villages. It can enable Haryana to join the
national mainstream. It has completely
been deprived of all these privileges.
Therefore, I would urge upon the hon.
Prime Minister...
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SHRI S.S. SURJEWALA: I would only
like to appeal and urge upon thehon. Prime
Minister, as we have great faith in his
wisdom and his capability, that he should
at least take up these issues and resolve
these inter-State issues amicably. We don't
want to fight with our brothers in the State
of Punjab as they were earlier a part of
ours. Madam, in the end, through this
House, I want to emphasise that doubts of
Haryana should be cleared and all
outstanding matters between Punjab and
Haryana should also be resolved. Thank
you.
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Re: Tragic Death of Haj Pilgrims in a
Fire Accident Near MECCA

SHRI K.R. MALKANI (Delhi): Madam
Chairperson, on the 15th of April, a titanic
tragedy hit the pilgrims to Mecca. In a
devastating fire, hundreds of people burnt
alive, hundreds more have been seriously
injured, still more hundreds are missing,
presumed dead. It is very sad. It is good to
note that the Government has announced
some compensation to the next of kin. It is
also a matter of satisfaction that the
Government has promised free medical aid
to all the injured. However, the way the
Government of India has handled this
tragedy leaves something to be desired.

We have a Consul General in Jeddah.
Mr. Afzal Amanullah, an IAS officer, is
our Consul General, the man on the spot.
He said that in camp number 59, two doors
were locked. He also said that what hurt
the most is that all of them could have been
saved if those doors had not been locked.
We here don't know whether the doors
were locked or not. But, here is a
responsible officer of the Government of
India making a statement. It is quite
possible that the door-keepers locked the
doors because they feared that there might
be a stampede in other camps. That is quite
possible. And they might have been right.
But, the way the Government has handled
that statement is very dubious. Immediately
after, the External Affairs Ministry's
spokesman  said, "After  carefully
examining the matter relating to the Mina
fire, the Government has concluded—it has
come to the conclusion—"that the views
expressed by Mr. Amanullah appear to be
derived from information provided by a
few of the injured relating to the conduct of
an indivudual gate-keeper." I can only say
this that this is singularly unfair to the
officer concerned. He was the only man
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on the spot. He was the senior-most man
on the spot and the Government need not
have come to the conclusion so fast. This
statement was made by the Government
before an official delegation of three MPS
and one ex-MP left for i udi Arabia.

Madam, a few questions arise. I
understand that every year the Saudi
Government prescribes a certain quota for
pilgrims from different countries. Is it a
fact that India has been routinely violating
this quota figure? I would like to know
what was the quota for this year, last year,
the year before. This year, more than
80,000 pilgrims, perhaps something close
to one lakh of pilgrims went there.
Government should explain to the country
why it violates this quota and haw many
people were sent over and above the quots.
Question number two: Three hundred
doctors had been sent to look after
pilgrims. Is it a fact that they themselves
were busy performing Haj and that they did
not bother much about the pilgrims? It is
alleged that they were negligent.

Question number three: Originally the
pilgrims went on their own but in the 50's,
the Government started sending goodwill
missions, goodwill delegations. In the
beginning it used to consist of three
members. Now it consists of more than a
hundred people! When a hundred VIPs
from India alone land on the head of the
Saudi Arabian Government one can
imagine the confusion, these MPs are given
free tickets, free lodging and boarding in 5
star hotels and free cars. The Police have to
take care of them Correspondingly they
take less care of other things. The
Government should consider whether it can
discontinue this practice.

Question number four: Pilgrims from
most of the countries, excepting India,
Pakistan and Bangladesh, are
comparatively young, middle-aged. Is it
true that in the case of India more than
90% of the pilgrims are more than 65 years
of age? People of this age cannot
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face this kind of trauma, the heat, the cold,
the rush and the rest of it.

There has been an allegation by some
Hajis. I hope the allegation is wrong. They
have said that they were treated as dirt,
third class citizens. I hope it is not true.
The Government should dispel this doubt.

A Minister of State from Karnataka,
Roshan Baig Minister of State for Home
and Waqf, has made a very irresponsible
statement. It appeared in The Hindu of 26th
April. This man has said that there was
sabotaged by Saudi authorities. It is
scandalous for a Minister of India to allege
like this against a foreign Government
without any proof. I am sorry to find that
he belongs to the same party, the JD the
main component of this Government. I
hope they take note of this thing and take
this man to task.

An official delegation of three MPs and
one ex-MP went there. The Prime Minister
had announced that they were going on a
fact-finding mission. When they reached
there, the Saudis were very unhappy. They
said, "who are you to come and inquire
here in our country?" So, the delegation
promptly said, "We have not come to find
facts. We have come to bring relief." What
relief these three MPs and an ex-MP had
taken to Saudi Arabia, I do not know. If
anything, they must have been a strain on
the authorities and on the relief-providing
agencies. They have suggested that fire-
proof tents should be used. Obviously, it is
for the experts and for the Saudi
Government to decide what type of tents
are to be used. Fire-proof tents would be
synthetic, they would be nonbiodegradable;
and that could contribute to pollution. It is
for the experts and the Saudi Government
to decide what has to be done in this
respect.
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SHRI K.R. MALKANTI: It is*a very
important subject. Actually we should have
a full discussion.
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THE DEPUTY CHAIRMAN: Could
you be slightly brief?

SHRI K.R. MALKANI: I will be quite
brief. This committee reported to the
Government of India and I quote: "Alleged
lock-in did not impede an escape process."
They were not there, how did they know?
How do we believe these MPs who went
there ten days after the event and not
believe the man the officer who was on the
spot? They are mix politics with
pilgrimage. I quote: "In view of the best
bilateral relationship with Saudi Arabia..."
I am very happy to hear that you have best
bilateral relationship with Saudi Arabia." It
is always desirable to avoid making such
statements.” I would only submit that we
should have the best of relations with all
countries, Saudi Arabia included, but facts
are sacred. If something has gone wrong,
we should not be afraid to mention it.

There is a report that Government is
thinking of setting up of a public sector
undertaking to handle Haj pilgrimage. I
would like to know whether this report is
correct. It has appeared in the Telegrph of
April, 27. T would also like to know
whether it is really the job of the
Government to organise this kind of a
business.

In conclusion, I would like to submit to
this House that two or three years, back the
Public Accounts Committee which has
representatives from all important parties
in both the Houses had made a certain
recommendation on the financing of the
Haj pilgrimage. We would like to know
the thinking of the Government and what it
would like to say in the matter. Thank you
very much.

SHRI JOHN F. FGERNANDES (GOA):
Madam, the Government should have
come with a suo motu statement on
this issue..... (Interruptions)....Instead of
this matter being raised during the Zero
Hour, the Government should come with a
suo motu statement. ...(Interruptions)...We
have been meeting
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here for the last four  days.
...(Interruptions)....The ~ Government is
sleeping. ...(Interruptions)... There has
been no statement from the Government on
this issue. I hope the Government will
come before the House with a proper suo
motu statement. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, I would like to suggest...
(Interruptions)...

THE DEPUTY CHAIRMAN: I have
some names before me. ...Interruptions)..
The permission has been given by the
hon. Chairman and [ would like to
request the Members to be as brief as
psssible because nobody can condone the
tragedy. We can only be in anguish.
...(Interruptions). .lLet me complete.
...(Interruptions)...Mr. Gurudas Das
Gupta, is it proper for you to interrupt
when the chair is saying something?
...(Interruptions)... Let

me

finish. ..(Interruptions)... What is the
propriety in it? ...(Interruptions)...! never
interrupt when you are speaking and
even making long speeches. What I am
saying is that I cannot ask the
Government to react until and unless the
Members whose names are there have
their say in the matter.

... (Interruptions). ..If your name
had been there, you would not have said
like this. ...(Interruptions).. . HAEHg 3TToTH
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T8 WPR Y G & oMY G HMEl
SYTET HOH &1 30N 84 U8 W 7Y™ DY
Toha ® T 3 arel) TRBRYT Bl 891 TR
qrell BT aic a1 Afed oAfes SHHT Sd!
Rl | BIS o1 <1 781 & iafh § et
G 910 ARXBHR & A B8 Gl
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T IR WRDR 379 AT gAR B A q9%6% ol fen §
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SHRI GURU DAS GUPTA: Madam, we are
discussing a very serious
issue...(linterruptions)... No cabinet Minister is
present ...(Interruptions)... Madam, 1 would like
your direction in this regard. ...(Interruptions)...

SHRIMATI MARGARET ALVA
(Karnataka): when we were on that side
of the House, they never allowed us to
proceed if. any Cabinet Minister had not

been there. ...(Interruptions)...Now no
cabinet Minister is there.
...(Interruptions)...

SHRI GURUDAS DAS GUPTA:

Madam, it is not a question of 'we' and

'they'...(Interruptions)...It ~is a  question
of the dignity of the House.
... (interruptions)... Th e Government

should be attentive to its parliamentry duties. ...
(Interruptions)...

SHRIMATI MARGARET ALVA:
adjourn the House.(Interruptions)...

let us

SHRI NARENDRA MOHAN  (Uttar
Pradesh): I endorse the views expressed by the]
hon. Members. (Interruptions)...

THE DEPUTY CHAIRMAN: 1
there have been instances.
(Interruptions). ..But, till the Cabinet Minister
comes. I think, we should continue with the
Minister of State. (Interruptions)...Mr. Khalap i
here who is a Minister with an independent
charge. ..(Interruptions)...We is the Minister of]
Law ;md Justice. At least, he will do justice t

knowj

the views expressed in this House
(Interruptions)...
SHRI NARENDRA  MOHAN:

Madam, it is a very important issue. Thd
Minister with whose Ministry this matter i
concerned should be present here.
(Interruptions)...
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THE DEPUTY CHAIRMAN: It is
concerned with the Ministry of External
Affairs. (Interruptions)...

sft AEwIE oW WH: YRS S g9
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SHRIMATI MARGARET ALVA:
Madam, while I share the concern that has
been expressed by all the Members, I do
not want to repeat the points made here. 1
share the concern of the families and
condole the tragedy that has occurred. I just
want to bring to the notice of the
Government that I met this morning a
delegation of the representatives of Hajis
who have returned from the Haj. They are
strangled because they have no booking on
trains to go back. Five hundred of them are
in Delhi at the headquarters of Haj
Committee. They have no reservations.
This has added to the trauma, and probably
they will be waiting for another two
months because of the summer rush. So, I
am, through you, appealing to the
Government that special bogies should be
attached immediatley without going
through the normal procedure. They are
ready to pay for it. They say they have
money, but they are not being allowed to
board the train. They are, therefore, in a
desperate situation. I would appeal to the
Government, even though I do know who
can respond, to take immediate steps.

They have been appealing to the Railway
Ministry to do something. They arc
stranded in the heat here. Most of them are
from Bihar, U.P. and Assam. They have to
go long distances. They are pleading for
special bogies to be attached. They are
even prepared to go sitting, provided they
are given accommodation. I would,
therefore, appeal to the Government to
please respond to their need urgently and
not to keep them waiting.

¥ Horerd ¥ v w9 (o e
TER™): AH, S TR wRaH, s9¢ fory
IE TR Yeld 9IS FUH BN 3R &7 AT ol &
Tt zerrl & forw IR rar <AL (aerE)

HiaeT SNdgen W ST ([
TTN): TR, MTBT I FUh R AT
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IUQUINE: S B9 AN Bl R
AT 872

it Mfae=m kY fs9, < Ryl
91 Y81 &, 98 H 91 8T |

IR Y 9T $1 Se Ad
BRI BT gg Bl - 8l 21l think I

will have to direct. Permission is given.
Fine. But as the chairperson, I have the
right to direct that a Member should not go
into issues that are not connected with the
subject-matter. What happened in Saudi
Arabia. We are not responsible. We are
only talking about the Haj tragedy in
which some Indian pilgrims died, apart
from pilgrims from other countries. Please
confine yourself to that.

SHRI GOVINDRAM MIRI: I  am
talking about the responsibility and
accountability of the central Haj
committee.

THE DEPUTY CHAIRMAN: you
may talk about that.

SHRI GOVINDRAM MIRI: And the
private agencies.

IUFUTIL: 319 Fiferyl

it mMfeexm A S 2, 98iey, I8 o
HROT T, SFH AT 400 ST 89T I3 AR Y
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SHRI O. RAJAGOPAL (Madhya
Pradesh): Thank you, Madam. I do not
want to add to whatever has already been
mentioned. A great tragedy has taken place
involving our fellow Indians who had gone
on a pilgrimage, and that such a thing
should have happened to these pilgrims is
really very tragic. We have all expressed
our condolences to the bereaved. I have
only one special aspect to bring to the
notice of the Government.

Mr. Abdul Ghafoor Maulvi, the Imam of
the Trivandrum Mosque, has, in an
interview published in The Hindu of 3rd
May, has stated that he was an eyewitness
to whatever had happened in Mina. He
blamed the lax attitude of the Saudi
administration in permitting the use of
volatile materials such as LPG cylinders
and Kkerosene stoves in the densely
populated expanse leading to Mecca. He
also says that alternative escape routes
were closed and these pilgrims were
choked to death. Now, this is one version.
Of course, the Parliamentary delegation
that has been sent there has given a
different version, though that is based on
whatever they could find after ten days.
But this is what the Maulvi has said on the
basis of his personal experience when he
himself was there. I don't want to apportion
blame and ask whether it is because of the
laxity of the Saudi Government—I do not
want to go into that.

The simple problem is like this. When
some accident takes place or when a
natural calamity is there, naturally the
victims are compensated. I believe there is
a duty cast upon the Saudi Government
also to properly compensate the kith and
kin of the people who have died and the
people who have suffered great injuries
and will be suffering for
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years to come also. I do not know why the
Government of India has not taken up this
issue with the Saudi Government. If there is
some difficulty on the part of the
Government  of  India—diplomatic  or
otherwise; I do not know what the reasons
are—to stake a claim for compensation
directly, I would suggest that the Government
of India should bring to the notice of the
Government of Saudi Arabia the feeling of
the Members of this House, representing the
people, that there is a duty cast upon the
Government to pay compensation in such
instances like in natural calamities, accidents,
etc.

1.00 P. M.

This was an accident in any case.
Therefore, there is a duty cast. Our brethren
who had gone for the pilgrimage are entitled
to compensation, and they should get proper
compensation.

One friend was referring to the aspect that
we have been opposing any help or special
subsidy being given to the people who are
going for the Haj pilgrimage. Our point is
that if the Government is giving help, it
should give help equally to all citizens. For
example, if Hindus want to go to
Mansarovar or if our Christian brathren want
to go to Vatican, they should be treated
equally. This is the point. There is no
question of criticising one community alone.
There is a sort of misunderstanding on the
part of our friend who referred to it. I
wanted to make it clear.

Thank you very much.

THE DEPUTY CHAIRMAN: Mr. Reddy,
on the matter of this tragedy which occurred
in the Haj pilgrimage, suggestions have been
made by Members. There are some doubts in
the mind of Members. I have still three or
four names, but they cannot speak now.
There are some misgivings because some
newspapers have given reports attributing to
some Hajis and some others attributing to our
officials who were there like the Consul
General. The Members of this House are
concerned about what exactly happened. So,
it will be in the fitness of things if some
statement is made by the
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Government in this House, and, may be,
in the other House also to remove all the
doubts and misgivings of the Members.

This is a matter concerning a foreign
country. We want to have the best of
relations with every foreign country. But,
when the concern of the Members is
about the safety, security and life of
Indian nationals it is necessary that we
should clarify it. That will also clarify the
role of the Saudi Government, and also
the misgivings or doubts against that
Government's attitude will be cleared. So,
the relations will be further strengthened
if the Government comes clear on this
issue.

THE MINISTER OF
INFORMATION AND
BROADCASTING (SHRI S. JAIPAL
REDDY): Madam, I welcome your
direction. The External Affairs Minister
will make a suo motu statement on all
aspects of the situation tomorrow.

it TRIE-SEH TRIE (TR 3R )
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THE DEPUTY CHAIRMAN: It is for
the Government to find out whether to

T[] Transliteration in Arabic Script.



235  Discussion on the Working [RAJYA

of the Ministry of Planning
take their opinion also and also that of
some other people who are eye-witnesses
because it is the Government's
responsibility to find out the way in which
it can do it, and it will do that.

SHRI S. JAIPAL REDDY: Madam, the
Government got a report from the
Government's, group that went there. So,
that statement will cover this aspect also.

THE DEPUTY CHAIRMAN: Before I
adjourn the House for lunch, I have to
announce that from two o'clock to four
o'clock we will take up further discussion
on the Planning Ministry, and we will
close it at four o'clock. Then, at four
o'clock, we will take up the Zero Hour
Mentions and the Special Mentions.

The House is adjourned for lunch for
one hour.

The House then adjourned
for lunch at four minutes past
one of the clock.

The House re-assembled after lunch
4|(-six minutes past two of the clock,

The Vice-Chairman, Shri V.
Narayanasamy, in the Chair.
THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Now, we will take
up further discussion on the working of the
Ministry of Planning and Programme
Implementation. Shri Biplab Dasgutpa.

Discussion on the Working of the
Ministry of Planning and Programme
Implementation! — (Contd).

31 (hh e RrAWE e (o)
R, ffreex A1 gl ey e €1
DR. BIPLAB DASGUPTA (West

Bengal): Sir, shall we wait for a few
minutes? (Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANSAMY): You kindly carry on.
In the meanwhile, I will send word for
him.

3t SFRRI IGUHR T (ORM): I,
S A9 1 fohar ofrar 81 ffex
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Implementation—Contd.

. (TGYT)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANSAMY): The Minister is
coming. You can start, Mr. Biplab.

DR. BIPLAB DASGUPTA: Sir, I am
basically surprised by this document
which has been brought out by the
Planning Commission, the Approach
Paper to the Ninth Five Year Plan. I am
surprised because 1 thought that the
Planning Commission was dead; and I
thought it was finished, over, done away
with, completely exhausted, no more,
ex-Planning Commission, former
Planning Commission. Now I find that the
Planning Commission is not only alive but
it is kicking. So, the question is, whom is
the Planning Commission kicking? Until
recently, the whole idea was that planning
was an out-of-date Nehruvian, socialist
concept which did not tally with the post-
1991, post-USSR, reality and also that it
did not tally with the market-based
economic approach. There is also the idea
that plan distorts prices, that plan distorts
allocation of resources. So, I was very
much interested to read the document to
find out what position the Planning
Commission was taking. Having read the
document, I find that it is taking a position
which is diametrically opposite to the
position taken by the Finance Ministry on a
whole range of issues. I will come to that
later. Before that, let me welcome the
Minister. Before the Minister came, I was
saying that I thought the Planning
Commission was dead; it was over. I am
now happy to see that it is not only alived
but it is also kicking. But the moot question
is, whom is it kicking? That is the question
we wanted to raise.

When Pranab Babu spoke, I found a
touch of schizophrenia in his speech
because he had been the Minister of
Finance for a long time. Then towards the
end of his career in the Government, he
was the Deputy Chairman of the



